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MINiSTRV OF HOME AFFAIRS 

NOTIFICATION 

New Delhi, llie 13ih Febniary, 200S 

G.S.R. 87(E).—In exercise of Ihe powers conferred 
by clause (f) of sub-seclion (2) read wilh sub-section (I) of 
Section 75 of llie Disaster Management Act. 2005 (53 of 
2005), the Central Government hereby makes the following 
rules, namely:— 

ilA.i.vikAi'ADINAin !PAK;_II -S,: . . .HJ; , 

1. Short title and commencement.—(I) 'lliese rules 
may be called the Disaster Management (National Disaster 
Response Force)Rules, 2008. 

(2) They shall come into force on the dale of their 
publication in die Official Gazette. 

2. Definitions.—(1) In these rules, unless the context 
Otherwise requires, 

(a) "Act" means the Disaster Management Act, 
2005 (53 of2005); 

(b) "battalion" means a unit of the Central Para 
Military Force eara)aii.ed by that Force as a 
battalion; 

(c) "Central Para Military Forces" means the 
Central Para Military Forces constituted 
under,— 

(i) me Central Reserve Police Force Act, 
1949 (66 of 1949); 

(ii) the Border Security Force Acl, 1968 (47 
of 1968); 

(tii) the Central Industrial Security Force Act, 
1968 (50 of 1968); or 

(iv) die Indo-Tibetan Border Police Force 
Act, 1992 (35 of 1992); 

(d) "National Authority" means the National 
Disaster Management Authority established 
under sub-section (1) of Section 3 of the Acl; 

(e) "National Disaster Response Force" means the 
National Disaster Response Force constituted 
under sub-section (I) of Section 44 of the Acl. 

(2) Words and expressions used herein and not 
defined but defined in the Act shall have die meanings 
respectively assigned to them in the Act. 

3. Constitution of Force.—(1) The personnel deputed 
from the Central Para Military Forces by the Central 
Government in tile Ministry of Home Affairs vide Order 
number l/I5/2002-DM-I/NDM-UI(A), dated the 19th 
January, 2006 shall be deemed to have been deputed in the 
National Disaster Response Force under these rules. 

(2) The Central Government may, in consultation with 
the National Audiority, depute, as and when required, such 
number of personnel from the Central Para Military Forces 
to the National Disaster Response Force for the purposes 
of disaster management, having skills, capabilities and 
qualifications and experience of handling disaster and their 
management and such other technical qualifications as 
prescribed by the Central Government in this behalf: 

Provided thai in the case of non-availability of 
personnel with the required technical qualification and 
experience, the Central Government may appoint such 
personnel through deputation from other organrzarions or 
on contract basis. 
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(3) The personnel ot'a bailalion deputed lo the National 
Disaster Response Force under these rules shall remain 
ordinarily in such bailalion for a period of five years : 

Provided diat not more (ban twenty-five per ccul ol" 
ihe Force may be replaced in one year. 

4. Superintendence, direction and control of Force.— 
(I) The general superintendence, direction and control of 
the National Disaster Response Force shall vest in, and be 
exercised by, the National Authority. 

(2) The command and supervision of the National 
Disaster Response Force shall vest in the Director General 
of die National Disaster Response Force to be appointed 
by the Centra! Government. 

(3) The Director General, National Disaster Response 
Force shall report to. and be under the administrative 
control of, die Vice-Chairman of the National Authority. 

5. The responsibility, training, skill, duties, etc.— 
The National Disaster Response Force shall be trained 
and equipped as a specialised force to carry out the disaster 
management related tasks and for dealing with threatening 
disaster situations or disaster. 

6. Couditions of service-— (1) The terms and 
conditions of service including disciplinary powers relating 
to the personnel deputed from the Central Para Military 
Forces to the National Disaster Response Force shall 
continue to be regulated by the provisions of the Act and 
the rules applicable to the respective Force and its services. 

(2) The terms and conditions of service including 
disciplinary powers relating lo the personnel appointed 
under the proviso lo sub-rule (2) of rule 3 shall be governed 
by such rules as are applicable to the officers and 
employees of the Central Government of the same grade. 
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